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Title, com-
mencement
and extent.

Repeal of Act
V of 1876,

ACT No. VIILOF 1897.

Passep BY THE GoveErNOR GENERAL OF InDIA IN COUNGIL.

(Received the assent of the Governor General on - the 11tk
’ " March, 1897.) :

Aﬁ Act to amend the law relating to Reform-
atory Schools and to make further provi-
gion for dealing with youthful offenders.

W HEREAS it is expedient to amend the law
- relating to Reformatory Schools and to make

80 ) : .Refb}‘mdtofy'ﬁoh‘()ols.“  [AOT VIII.

further provision for dealing with youthful offenders H

It is hereby enacted as follows :—
I.—Preliminary.

1. (1) This Act may be ecalled the Reformatory

Schools Act, 1897 ; and : '
(@) It shall come into force at once.

(3) This section and section 2 shall extend to the
whole of British India. The other sections shall
extend in the first instance to the whole of British
India except the territories for the time being admin-
istered by the Lieutenant-Governor of the Punjab
and the Chief Commissioner of Coorg, but either of
the said Local Governments may at any time, by
notification in the local official Gazette, extend these
sections to their territories from such day as may be
fixed in any such notification. ~

2. (1) The Reformatory Schools Act, 1876, is

hereby repealed.

(2) But all proceedings taken, orders passed,
officers appointed or authorised and rules made under
the said Act shall, as far as may be, be deemed to
have been respectively-passed, appointed or author-

-ised and made under this Act.

~ (8) Any enactment or document referring to the
said Act shall, as far as may be, be construed to
refer

Vof 1¢
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(r. —Prelzmmary —8ections 8-4. I, —Refowmatorg
* Schools.—Section 5.)

refer to this Act, or to the corresponding portion

‘thereof.

- 8. From the date fixed by any notification issued Seotion 399
: : under section 1, sub-section (8), sectinn 399 of the ggé"f,efegfed
X of 1882.  Code of Or1m1m1 Procedure, 1882, shall be repealed on date fixed

in the province to whieh the notification relates. by & notifi-
. cation under

section 1,
) sub-section
o : . . . F R )P :

4, In this Act, unless there is anything repug- Degnitions.
pant in the subject or context,—

: (@) *“youthful offender ” means any boy who has
been convicted of any offence punishable with trans-
portation or imprisonment and who, at the time of
such conviction, was under the age of fitteen years :

(®) “Inspector General” includés any officer
appointed by the Local Government to perform all or
any of the duties imposed by this Act on the Inspeotor
General: and -

(¢) © District Magistrate” shall include a Chief
Presidency Magistrate. - -

IT.—Reformatory Schools.

5. With the previous  sanction of the Governor Pewerto

General in Council, the Local Government may - gfzzgﬁ}; ‘f‘;d

() establish and maintain Reformatory Schools Reformatory
- at such places as it may think fit ; Schools. -,

(0) use as Reformatory Schools schools kept by
persons willing to act in conformity with :
such rules, consistent with this Act ; as the -
Local Government may prescribe in this

behalf ; o .

() direct that any schdol so established or used
shall cease to exist as a Reformatory
School or to be used as such,

6. Every
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Requisites of 6 Every school so estabhsh@d or used must pro-
schools, vide—
(@) sufficient means of separatmg the mmates at
night ;

(b) proper sanitary arrangements, Water-supply,
food, clothing and beddmg for the youth-
ful offenders detamed therein ;

(¢) the means of giving such youthful offenders
industrial training ;

(d) an infirmary or proper place for the reception
of such youthful offenders when sick.

 Tnspection of 7. (1) Every school intended to be established or
Roformatory used as a Reformatory School shall, before being
Schools. used as such, be inspected by the Impector General,
and if he finds that the requirements of section 6
have been complied with, and that, in his opinion,
such school is fitted for the reception of such youth-
ful offenders as may be sent there under this Act, he
shall certify to that effect, and such certificate shall
be published in the local official Gazette, together
with an-order of the Local Government establishing
the school as a Reformatory School or directing that
it shall be used as such, and the school shall there-
upon be deemed to be a Reformatory School.

(2) Bvery such school shall, from time to time,
and at.least once in every year, be visited by the said
Inspector General, who shall send to the ILocal
Government 4 report on the condition of the school -
in such form as the Local Government may prescrlbe.

Power.of 8. (O Whenever any youthful offender is sen-
Courtsto  tenced to transportation or imprisonment, and is,. in
direct youih- 1,6 judgment of the Court by which he is sentenced,

. tobesentto a proper person to be an inmate of a Reformatory
- Beformatory School, the CQourt may, subjeet to any rules made by
' o the Local Government, direct that, instead of under-
~going his sentence, he shall be sent to such a school,

.and be there detained for a period which shall be not

Joss than three or more than seven years.

() The
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(II.—RQférmatory Sckobls.%Seot@'ons 9-10.)

(@) The powers so. conferred on the Court by this
~section shall be exercised only by (a) the High Court,
(b) a Court of Session, (¢) a District Magistrate, and

(d) any Magistrate specially empowered by the Local

Government in this behalf, and may be exercised by

such Courts whether the case comes before them orig-
inally or on appeal. . A '
(3) The Local Government may make rules for—

(a) defining what youthful offenders should be
sent to Reformatory Schools, having regard
to the nature of their offences or other con-

~ siderations, and _

() regulating the periods for which youthful
offenders may be sent to such schools accord-
ing to their ages or other considerations.

9. (1) When any Magistrate not empowered to pass
an order under the last foregoing section is of opinion
that a youthful offender convicted by him is a proper
person to be an inmate of a Reformatory School, he
may, without passing sentence, record such opinion
and submit his proceedings and forward the youthful

~offender to the District Magistrate to whom he is sub-
ordinate. ' o

Procedure
where Mugis.
trate 7s not
empoweread
to pass an
order under
section 8,

(2) The Magistrate to whom the procéedings are.

so submitted may make such further inquiry (if any)
as he may think fit and pass such senfence and order
for the detention in a Reformatory School of the
youthful offender, or otherwise, as he might have
passed if such youthful offender had been originally.
tried by him. )

10. The officer. in charge of a prison in which a
youthful offender is confined, in execution of a sen-
tence of imprisonment, may bring him, if he has not
then attained the age of fifteen years, before the
District Magistrate within whose jurisdiction such
prison is situate; and such Magistrate may, if such
youthful offender appears to be a proper person to be
an inmate of a Reformatory School, direct that,

‘ ' instead
D.

Power of
Magistrates
to direct boys
under fittecn
senteunced to
imprison-
ment to bhe
sent to Re-
formatory
Schools.
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(II.— Reformatory Sehools—Sections 11-12,)

instead of undergoing the residue of his sentence, he
shall be sent to a Keformatory School, and there
detained for a period which ‘shall be subject to- the
same limitations as are prescribed by or under section
8, with reference to the period of detention thereby
authorised. ' :

Preliminary 11. (1) Before directing any youthful offender
Eﬁ%‘frlgain&, to be sent to a Reformatory School under section 8,
age of youth- section 9 or section 10, the Court or Magistrate shall
fol offender. iy quire into the question of his age and, after taking
such evidence (if any) as may be deemed necessary,
shall record a finding thereon, stating his age as
nearly as may be. ' .
© (2 A similar inquiry shall be made and finding
“recorded by every Magistrate not empowered to pass
an order under section 8 before submitting his pro-
ceedings and forwarding the youthful offender to
the District Magistrate as required by seetion 9, sub-
seetion (I). : .
Government 12. Every youthful offender directed by a Court
et or Magistrate fo be sent to a Reformatory School shall
School to be sent to such Reformatory School as the Local
which sush G oyernment may, by general or special order, appoint
oirenders . . - .
shall be sent. for the reception of youthful offenders so dealt with
by such Court or Magistrate : S .
Provided that, if accommodation in & Reformatory
School is not immediately available for such youthful
offender, he may be detained in the juvenile ward or
such other suitable part of a prison as the Loecal
Government may direct—

- (@) until he can be sent to a Reformatory School,
_ or
(b) until the term of his original sentence ex- -
_ pires, ' R

whichever event may first happen., Should the term
of his original sentence first expire, he shall there-
upon be releaged, but, should he be senf to a Re-
formatory School, then the period of detention
‘ ' previously
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previously undergone shall be treated as detention in a -

Reformatory School.

18. (1) If at any time after a yoﬁth’fnl offenider
has been sent to a Reformatory School it appears to
the Committes of Visitors or Board of Management,
as the case may he, that the age of such youthful
offender has been understated in the order for deten-
tion, and that he will attain the age of eighteen years
before the expiration of the period for which he has
‘been ordered to be detained, they shall report the case
for the orders of the Local Government.

e No person shall be detained in a Reformatory
School after he has been found by the Local -Govern-
ment fo have atfainéd the age of eighfeen years

14, The Local Government may at any time
order any youthful offender—

(a) to be discharged from a Reformatory School 5
(8) to be rémoved from one Reformatory School

Persons
found to be
over eightesn
years nob to
be detained
in Reforma-
tory Schools,

Discharge or
removal by
order of
Government,

to another such school situgte within the

' tetritories subject to such Government:

Provided that the whole period of his deten«

tion' in & Reformgtory School shall not be
increased by such removal;

15. (1) The Governor Gemeral in .Council may
by general or special otder direct $h4t any Reformas
tory School situated in one provinéé shall be available
. for the reception of youthful offenders directed to be

sent toany Reformatory School by any Court or
Magistrate in any other province,

(2) Any such order may also provide for the
removal of the youthful offender, and the cost of his
maintenance, and may give any such further direc-
tions as may be necessary.

16. Nothing contained in the Code of Criminal
Procedure, 1882, shall be construed to authorise any
Court or Maglstmte to alter or reverse in appeal or
rovision any order passed with respect to the age of a
youthful offender or the substitution of an order for

detention
02

Power to
Governor
General in
Couneil to
divect use of
Reforma.tm-

ies in one pro- . -

vince for re-
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(IIL.~—Moanogement of Reformatory Schools.~—
- Sedtions 17-20.) ™ :

‘detention in a Reformator'y‘ School for transportation

or imprisonment,

III.—QManageme’%t of Reformatory S’chools.

17. (1) For the control and management of every
Reformatory School, the TLocal Government shall
appoint either (a) a Superintendent and a Committee of
Visitors, or () a Board of Management,

(2) Every Committee and every Board so afppoint-
ed must consist of not less than five persons, of whom
two at least shall be Natives of India. '

(8) The Local Government may suspend or remove
any Superintendent or any Member of a Committee
or Board so appointed. '

18. (1) Every Superintendent so appointed may,
with the sanction of the Committee, by license under
his hand, permit any youtbful offender sent to a

- Reformatory School, who hasattained the age of four-

teen years, to live under the charge of any trustworthy
and respectable person named in the license, or any
officer of Government or of a Municipality, being an
employer of labour and willing to receive and take
charge of him, on the condition that the employer
shall keep such youthful offender employed at some
trade, occupation or calling. -

(2) The license shall be in force for three months
and no longer, but may, at any time and from time
to time until the expiration of the period for which
the youthful offender has been directed to be detained,
be renewed for three months gt a time.

19. The license shall be cancelled at the desire of
the employer named in the license.

90. If during the term of the license the em-
ployer named therein dies, or ceases ,frqm business or
to employ labour, or the period for which the youth-
ful offender has been directed to be detained in the

Reformatory
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tions 21-23.)

Reformatory School expires, the license shall. there-
upon cease and determine.

21. If it appears to the Supermtendent tha,t'

the employer has ill-treated the youthful offender,
or has not adequately provided for his lodging and
‘maintenance, the Superintendent may cancel the
license. - . ‘ ‘

22, (1) The Superintendent of a Reformatory
School shall be deemed to be the guardian of every
youthful offender detained in such school, within the
meaning of Act No. XIX of 1850 (oonoernmg the
binding of apprentices).

(2) If it appears to the Superintendent that any
youthful offender licensed under section 18 has be-
haved well during one or raore periods of his license,
the Superintendent may,  with the- sanction of the
Commifttee, apprentice him under the provisions
of the said Act, and onsuch apprenticement the right
to detain such youthful offender in a Reformatory
School shall cease and the unexpired term (if any) of
his sentence shall be cancelled.

: 23. (1) Every Committee .of Visitors appomted

under section 17 for a Reformatory School shall, at
least once in every month,—

() visit the school, to hear complaints and see

that the requirements of section 6 have been

Cancellation

of license in_
case of ill- =
treatment..

Superinten-
dent to be
deemed
gunardian of
youthful of-
fenders.

Power to ap-
prentice
youthful
offender.

Duties of
Committee of
Visitors.

complied with, and that the management .

of the school is proper in all respects ;
(b)" examine the punishment-book;

(¢) bring any special cases to the notlce of the

Inspector-General ; and .
(@) see that no person is illegally: detained in the
‘ school,

(2) If any member of a Committee of Visitors so
a,ppomted fails or neglects, during a period of six con-
secutive months, to visit the school and assist in the

dlsgzharge
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(111~ Management of Reformatory §ohools.—Seg-
C 0 lions 24-26) T

discharge of the duties aforesaid, he shall cease to be
a member of such Committee. T

24, 1f, in exercise of the power conferred by see-
tion 17, the Local Government appoints a Board of
Management for any Reformatory School, such Board
shall have the powers and perform the -functions
of the Superintendent under sections 18.to 22, both
inclusive; and the license mentioned in section 18
may be under the hand of their chairman; and they

“shall be deemed to he the guardians of the youthful .

“offenders detained in such school.

Power to
appoint
Trustees or
other Man-
agars of a
school to he
a Board of
Management,

Power of
Board to
make rules.

25. The Local Government may declare any body
of Trustees or Managers of a school, who are willing
to act in conformity with the rules referred to in sec-
tion 5, clause (), to be a Board of Management under.
this' Act, and thereupon such body or Managers shall
have all 'the powers and perform all the functions of
stch Board of Management. ' C

26, (1) With the previous sanction of the Local
Govérnment, every Board of Management of a Re-
formatory School may from time to time make rules
congsistent with this Act— : _ I

(¢) to prescribe the articles which are to be deemed

' to be “prohibited articles '’; and

(¢4) to regulate— ' :

' (a) the conduct of business of the Board ;

(b) the management of the school ;

(¢) the education and industrial training of

" youthful offenders ; e

(d) visits to, and communication with,
youthful offenders ; -

(¢) the terms and conditions under which
any articles declared by the Board to he
“ prohibited articles”” may be intro.
duced into or xemoved out of the school ;

(f) the manner in which such articles are to

" be removed when introduced without

due authority ; -

(g) the
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: *  Sedtion 27.)

(9) the conditions and limitations under

which such articles may be supplied
outside the school to any youthful
offender under order of detention
. therein ; o : ,

(%) -the conditions on which the possession
by any such youthful offender of such-
articles may be sanctioned ;

(¢) the penalties to be imposed for the
supply or possession of such articles
when supplied or possessed without
due authority ; _

(/) the punishment of offences committed
by youthful offenders ; and

(%) the granting of licenses for the employ-
- ment of youthful offenders. -~ - -

2) In the absence of a Board of Management
the Local Government may make rules consistent
with this Act to regulate for any Reformatory School
the matters mentioned in any clause of sub-section
(1), other than clause (4i) (@), and also the mode in
whict the Committee of Visitors shall conduct their
business. ”

1 V.— Offences in relation to Reformatory Schools.

97. Whoever, contrary to any rale made under
section 26, introduces or removes or attempts by any
means whatever to introduce or remove into or from
any Reformatory School, or supplies or attempts to

,

to any youthful offender under order of detention
therein, any prohibited article, :

and every officer or person in charge of a Re-.

formatory School whe, eontrary to any such rule,
knowingly suffers any such article to be introduced

r

Penalty fo¥
introduction
or Temovil ox
“supply of
prohibited

supply outside the limits of any Reformatory School s nd

communicss
tion witht
youthful
offenders,

into or removed from any Reformatory School, to be’

possessed by any youthful offender detained therein,
or to be supplied to any such youtliful offender out-
side its Iimits, - :

and
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(17— Offences in relation to Reformatory Schools.—
Sections 28-29.  Vi— Miscellaneous.—Sections
30-31.) o T

and whoever, contrary to any such ‘r‘u'le,,co'm.,_
municates or attempts to communicate with any such-
youthful offender, ' -

cand whoever abets any offence made “punishable
under this section, .

shall, on conviction before a- Magistrate, be liable
to imprisonment for a term not exceeding six months,

or to fine not exceeding two hundred rupees, or to '
both. ~ o

Pl)eréz]ty for 28. Whoever abets an escape, or an attempt to
abetbing

escape of escape, on the part of a youthful offender from a L
_youthful of- Reformatory School, or from the employer of such

Fender. youthful offender, shall be punishable with imprison-
ment for a term which may extend to six months, or

with fine not exceeding two hundred rupees, or with
both. ‘ '

Arrest of 29. A Police-officer may, without orders from a
escaped . .
. youthfal Magistrate and without a warrant, arrest any youth-
offender. ful offender sent to a Reformatory School under this
Act, who has escaped from such school or from his
employer, and take him back to such school or to his
employer. ) :
' V.—Miscellaneous.
f*&fpgliia}t(i%n 30. The provisions of the Prisoners’ Testimon
of Ac '

of 1860 o Act; 1869, shall be applied, so far as they can be XV of 1¢
youthful  made applicable, to youthful offenders detained in Re-
gf:;i‘i‘;gsin formatory Schools as if they were persons confined in

Reformatory ]al]. within the meaning of that Aoct.
Schools. '

Power to 31. (I) Notwithstanding anything contained in

?vialsl?vi"t”ﬁ“’r this Act or in any other enactment for the time being

youhfal  in force, any Court may, if it shall think fit, instead

offenders,  of gentencing any youthful offender to transportation
‘;l“j}:’alng or imprisonment or directing him to be detained in
: Reformatory School, order him to be— :

(a) discharged after due admonition, or .
- ' (b) delivered
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(V.—Miscellaneous.—Section _327)

(b) delivered to his parent or-to his guardian or
‘nearest adult relative, on such parent,
guardian or relative executing a bond, with
or without sureties, as the Court may re-
quire, to be responsible for the  good be-

haviour of the youthful offender for any

period not exceeding twelve months.

2) For the purposes of this section the term
purp
““ youthful offender * shall include a girl.

(8) The powers conferred on the Court by this
section shall be exercised only by Courts empowered
by or under section 8.

(4) When any youthful offender is convicted by a
Court not empowered to act under this section and
the Court is of opinion that the powers conferred by
this section should be exercised in respect of such
youthful offender, it may record such opinion and
submit the proceedings and forward the youthful
offender to the District Maglstrate bo whom such
Court is subordinate.

(6) The District Magistrate to whom the pro-
ceedings are so submitted may thereupon make suach

order or pass such sentence as he might have made or.

passed if the case had originally been tried by him.

32. When a youthful offender during his period
of detention in a Reformatory School is again con-
victed by a Criminal Court, the sentence of such
Court shall commence. at once, notwithstanding
anything to the contrary in section 397 of the Code of

Criminal Procedure, 1882, but the Court shall forth- :

. vieted and

with report the matter to the Local Government,
- which shall have power to deal with the matter in any
way in which it thinks fit.

Procedure
when youth-
ful offender
under deten«
tion in &
Reformatory
School is
againcon-

sentenced.



